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pronouncement

Order under section 254(1) of Income Tax Act

PER PAWAN SINGH, JUDICIAL MEMBER:

1. This appeal by assessee is directed against is directed against the order of

learned Commissioner of Income-tax (Exemption), Ahmedabad [in short, ‘the Id.

CIT(E)], dated 25.10.2022.

2. At the outset of hearing, the learned Authorized Representative (Id. AR) of the
assessee submits that assessee seeks permission of the Tribunal to withdraw
the appeal, to which, the learned Commissioner of Income-tax - Departmental

Representative (Id. CIT-DR) did not raise any objection. Consequently, we treat

this appeal as withdrawn.
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3. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 12/02/2025.
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